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tetrupdons) Not' necessarily. But if a no- 
confidence motion is passed, then the 
Government is bound to resign. But you 
said that 1 started the motion with the 
word “failure”. I do not know what is 
the difference when the word ‘faiJuie’ 
occur* at ike beginning and when the 
word 'failure’ occurs at the enJ I 
think it does not make any difference. It 
was also a censure motion, but because of 
that, you did not allow it. This distinc­
tion, I submit, cannot be valid and if you 
proceed on that basis, I submit that it will 
be a bad precedent.

MR. SPEAKER: I do not think you 
have added to my knowledge. I do not 
deny it, that an Adjournment Motion is 
also a censure motion But it should be 
in the proper shape, and then the matter 
«« discusscd and then the Minister £?ves a 
reply.

SHRI S, M. BANERJEE. The rules 
speak only of Adjournment Motion or 
no-confidence motion; not of any censure 
motion.

MR. SPEAKER: Then I wilt not accept 
any censure motion. If it t* a censure 
motion you must strut it as an Adjourn­
ment Motion

12.07 hcs.

RE. QUESTION OF PRIVILEGE

N o n -C ircu la tio n  o f  A n sw e r s  t o  t w o  
Q u e st io n s  r o  I'Khss C o R R rsfo N m n i s

MR. SPEAKER: Mr. Madhu Limaye, 
I had sent your privilege motion to the 
Minister and he wants to make a 
statement.
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SHRI BHAGWAT JHA AZAD: Do
they vi ant to scuttle the whole Plan 
discussion, for which we have extended 
this session? Why should they do it
like that? What is this? We want the
Plan discussion; not all these things all
these hours

MR. SPEAKER. Mr. A/aJ, he «ent it 
to me in the shape of a privilege motion, 
but I did not consent to it I sent it 
for the Minister’s reply And even now 
what he wants to say will not be treated 
as a matter of privilege, but he will say 
something and the Minister wll reply to 
that, and then, after that, I will consider 
what shape it takes.
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Then we will be on parole for about 
two months, not holiday, but parole.

vft *rw m
f w r  <rr . .

SHRI VASANT SATHE (AVola): 
On a point of order, to regard to this 
privilege question.
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MR. SPEAKER: There is no question 
of privilege. Do not interrupt now 
Please sit down. He U going to *»y 
something and the Minister is going to 
reply.

SHRI VASAOT SATHE: My point
of order is under rule 225.

MR. SPEAKER: But on what matter?

SHRI VASANT SATHE When 
Mr. Limaye began he said that he want­
ed to make a statement to take your 
consent regarding the matter of privilege.

SHRI MADHU LIMAYE: I did not 
&ay that at all.

MR. SPEAKER: I have not given my 
consent.

SHRI VASANf SA1HP Ihe point 
I am trying....

MR. SPEAKER: Why arc you forc­
ing yourself like this?

«#V Tta • m m  v z  
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SHRI VASANT SA’IHK: Ihat is
precisely what I "am trying to bung to 
your notice under rote 222.

MR. SPEAKER: Rule 222 does not 
apply; I am not treating it like that.

SHRI VASANT SATHE Under 
which rule are you allowing him to 
speak? Let us understand it.

MR. SPEAKER: He wants to put a 
question to the Minister about a cer­
tain matter and the Minister will reply 
to it.

SHRI VASANT SATHE. Under 
what rule?
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SHRI BHAGWAT JHA -AZAD: You 
have said that you want him to pot a 
question to the Minister and a reply 
would come from the Minister. Under* 
what rule? Why should he be allowed 
to put that question now?
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SHRI VASANT SATHE: Have you 
given your consent under Rule 222 ?

MR. SPEAKER: If any privilege 
motion comes, without giving any con­
sent, the Speaker has got the right to 
listen to the member, then listen to the 
minister and after that decide. I have 
not given my consent to him. I am 
just listening to him.
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SHRl BHAGWAT JHA AZAD. 1 
agree, you have a right to hear him 
But on this point you have heard the 
member twice aheady. Let the tepiy 
come. But if you want to hear him 
every day, you can do so. We have no 
objection.

MR. SPEAKER- If you see the nooks 
on this, you will find that the Speaker
has the inheient right to hear an hon
member if he hat w>mc doubt, then a*k. 
the minister to say what he wants to say 
and then decidc I am very clear about 
it. He is \ague and f am going to hear 
him for a short time, then hear the
minister and then give my tuling ! havv
not given my consent.

SHRI VASANT SATHF: lhat is not 
the rule, unfortunately Will you hear 
me first?

MR. SPEAKl'R I am sony, if th»s 
goes on like this, then I i»annot ask the 
opposition membeis also not«to do n it 
is very difficult I am not piepared foi 
that.

SHRI VASANT SATHF I am not 
challenging your ruling

MR. SPEAKER If 1 am in doubt, it 
I am not very dear on any point, instead 
of straightwa) gning my consent to it 
J can give iwo minutes to the member 
to explain what is the position so that I 
can satisfy myself, then I can ask the 
Minister to say whatever he has to sa\ 
and then give my decision. We should 
see that this Hou»e dOw's m t go put eh 
by the rigidity of those things. After a>l, 
this is democracy and we have to pro 
ceed.
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Question of 3° 
Privilege

SHRl AMRIT NAHATA (Baimer): 
Sir, I me on a point of order You were 
kind enough to say that you have to 
seek some clarification.

MR. SPEAKER- Mr. Madhu Limaye,
I am told by the Secretary that you have 
already read it in the House or made 
observations concerning it.

SHRl MADHU LIMAYE That was 
t diffeient proposition on a point of 
>rder The Speaker allowed me to raise 
a point of order, not of ptivilege

MR SPEAKER But you have read 
this notice
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MR SPEAKER. Please do not tiy to
creatc complications. If you want to
jead the notice, I have been told that 
\ou have airndj read the noi^e m 
this House.

SHRI MADHU LIMAYE. No, that 
was a letter to the Dcputy-Speaker on a 
point of order

^  ?fTfe*r ^  f. i ^
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armrr*4<T ^  % feirr i  \

SHRl AMRIT NAHATA: Sir. I rise 
on a point of oider. You were kind 
enough just now to say that if you have 
some doubts for clarification, you could 
allow an hon Member to speak. What 
he is reading is the notice he has already 
sent to you and you luve read it. Now
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after reading i t  if you have some doubts 
on which you want any clarification 
from Shri Madhu Limayc, he can give 
clarification on those doubts.
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MR. SPEAKER* I am told this matter 
was already brought up by Shri Madhu 
Limaye in the House. Shii Madhu 
Limaye says that he read it on a point 
of order. Whether it was a point of 
order or not, the matter is already before 
the House.
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MR. SPEAKER: I expressly asked
ym  in Hie very beftaninfc «t3kI you lay 
it in the House? You said, “No”. 
Again, I asked you, “Did you intention 
it in the House? You said, *No*\ 
Then, I insisted that you should speak. 
Now, this paper hr before me. I find 
you have already mentioned it in the 
House.

*ft ftlW* : «TRW Hftar,
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MR SPFAK-L'R. This is on the i&t of 
September My observations are*

“I want to tell Mr Limaye that 1 
am keeping his privilege motion There 
is one no-Confidencc motion also. I 
will take it up later on "

Mr. Limaye makes a statement after 
my observation It is not the Deputy- 
speaker who was sitting; 1 was sitting 
at that time fhen, you have made a 
long speech here.

«ft i f f  f m b  warn
*& 2 f*T̂ 5TT % qgf 5fTf UK I
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After that, you have stated your entire 
case, la  the n y  beginning, I asked you 
whether you had already mentioned fit 
itt the House. You said, **No{ I did not 
mention It in die House.’* In mpfy to 
my aecond observation also, ym  •*& 
“No; it n m  a point of enter raised be­
fore the Deputy-Speaker.* It was not 
the Deputy<Spe«ken It was the Speaker
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MR. SPEAKER: I asked you in the 
very beginning whether you had already 
mentioned it m the House and you said, 
“No” But 1 fjnd >ou have al'cudy men­
tioned it in the House So, what I shall 
do is to ask the Minister to make a 
statement
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MR. SPEAKER The Minister will 
raake a statement now

THE DEPUTY MINISTER IN THE 
MINIS’! RY OF INFORMA I ION AND 
BROADCAST! JNG (SHRI JDHAftAM 
BIR SINHA): Mr. Speaker, Sir, wife 
reference to Unstarred Question Nos 
5121 and 5231 dated iU t August, 1973, 
fbe cyclostyled copies of the arnwe» to 
the above Questions were made avafl- 
aWe at the PXfi. Desk of the Pttss 
Room in Parliament House for the use

of the accredited Press Correspondents 
and reporters around 12 10 pm. as *ooa 
as they were received from the Ministry 
of Finance.

The answers to all the other Questions 
of the day were received earlier and 
were made available as usual when the 
Question Hour wah over The answers 
to Question Nos 5121 and 5211 of 31st 
August, 1973 were made available as
soon aa they were received There was
no delay on P I  B's part in malting
them available ro the Pres*.

It is not correct to say th«rt the answers 
were not supplied to the Press Room 
In fact, the News Agencies earned the
answers in the services and many news­
papers have also published the answers

Answers to Parliament Questions are 
supplied to the Parliament Library 
direct by the Lok Sabha''Raj>«* Sabha 
Secretariat, and not b> the P IB

To summarise, answers to Questions 
No 5121 and 5231 were, in fact, made 
available to the Press in due time and 
there was no question of any attempt 
at suppression of any proceedings of 
Parliament by the Press Information 
Bureau
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MR. SPEAKER: The position is tike 
ibis that all the answers come to the 
Secretariat Some of them are laid in 
the Notice Office and some of them in 
the library office These questions come 
to the Home We *lso supply to ihe 
Press.. . ,

SHRI MADHU LIMAYE: Do you 
supply also to the Press correspondents?

MR. SPEAKER: At the position goes, 
we also supply to the news agencies.

SHRI MADHU LIMAYE: Not to all 
Press correspondents?

t r a m  tre *wr Ttar
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Q w ^hm  of 9*  
Privilege

to v r ttw m  t f t f *ft 
« m  *£? f  ?jft

This is not a matter of privilege. They 
are not bound to perform this fraction 
as part of their duty to the House. That 
is an admnistrative duty. . . .

SHRI MADHU LIMAYE: Duty all 
the same,

U5 VP®  * f* t $, %  *&$
^ T ^ f P R T ^ ^  T ^ l  I

MR. SPEAKER: You can discuss 
otherwise, tike functioning of the Minis­
try. If you place it as a question at 
privilege, whore are the regulations that 
they are bound by such and such duty 
to the Home and they are not perform­
ing that duty to the House? On the 
other hand I would tell the Minister 
that, if they perform this social function 
voluntarily, that should he complete

SHRI MADHU LIMAYE: That is
the procedure laid down in the book of 
Mr. Kaul and Mr Shakdher.

MR. SPEAKER: That should be com­
plete. If Qie replies are placed later on, 
some procedure may be evolved to inform 
me the reason as to why the replies were 
given later on But, so far as the privi­
lege is concerned, no privilege is made 
out

SHRI H. N. MUKERJEE (Calcutta— 
North-East): The question of privilege 
apart, do you imply—from your obseiv 
vations, unfortunately, that in&lkatian 
cones to my mind—that the PJB or 
similar organizations can. divrriminai*, 
pick and choose and supply?.. . .

MR. SPSAKS&: Tfaay should not

SHRl DINEN BHATTACHARYYA 
<Serampore): That it the whole point.

SHRI H> N. MUKBRJEE: That w& 
give room for the MB from now oA- 
wards to diacriaiinaie. That is » m ttm  
which impinges upon the of <1*
H ouae...,

m p r m a m  4  t m
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MR. SPEAKER: I very much tiope 
that the Minister wfit take it as an ad­
vice from me that there should be * 
complete service. Nothing tike pick 
and choose, if they want Either they 
do not do it—wc do not mind if they do 
out do it—but if they do it, it should be 
ft complete picture.

SHRI H. N. MUKERIBE: It is not a 
queetion of your hope. It it not a ques­
tion of the Speaker's hope. It is a ques­
tion of the rghts of the House. I want 
that the question of discrimination by the 
agency has to be investigated, whicheve 
agency has to be investigated, whichever 
be the agency—not the Privileges Com­
mittee perhaps—but by somebody else.

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K GUI- 
RAL): May I clarify one thing? I think 
my bon colleague has already clarified 
it. In this particular case, what happen* 
ed was that for these two particular 
questions, the replies were received 
by us at 12.10. That is why there was 
some delay in giving it to the Prea. That 
is the main thing.

w  fan?* *  % tTcfm  
ftor . srrifT f*Rr ?rar snnf?:<T farm, 

ww I  1

SHRI I. K GUIRAL: No, no. That 
is wrong. At 12.10 it was placed in 
the Press Room and they were taken . . .  
(Interruptions)

w f f M r . wrr
m * ,

w W  I

SHRI I. K. GUIRAL: So far as I am 
ooaoerned, I think my statement, as I 
am t  member of H* House here and ! 
m  f —frfoy in the H ou se....

SHRI MADHU LIMAYE; You are 
not a member of this Howe.

SHRI I. K. GUJRAL: My statement 
should be taken in comparison with any 
statement made by anybody outside. The 
main point is that we placed these replies 
in the Press Room at 12.10 because they
were received late---- (Interruptions) I
have got all the papers here as to how 
many papers published this news on the 
basis of the information given to diem. 
They would not have publisheJ them if the 
information was not given

ftm * . t  h ust *nr s*nrc 
«rr, # fsr  *  1

# ?r trrw «r crarrarr 1

SHRI I. K. GUIRAL: If my bon. 
friend wants to go and publicise him­
self, he is webMne to do so and I have
no objection---- (Interruptions) That ia
one thing. We have also performed 
our duty. Also it was given to the 
PTI.

Secondly, your observations are al­
ways respected What we normally do 
is..........

srrr% stpsppr’ 
stftt f ,  arnc ^ f  3 vg  
X t l

SHRI I. K. GUIRAL: If they do not 
want to hear me, what can 1 do? Usually 
the replies are received by us at tbont
10 O'clock. Then, they are sorted out 
and are brought here and placed 
in the Press Room. They ax* 
available to the Press at about 12 
O’clock. Somtimes, it does happen that 
the replies in the concerned Ministry 
are not finalised till the last moment 
That is why, the replies are received 
sometimes late tad at 12.10 or 12.15 
they are placed in the Press Room.

*rnwT*ir, wm  w r r ^ t  sm ta r  
% tit *ror 1
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SHRI SEZH1YAN (Kumbakonam): 
The point is this. He says that the re­
plies were received at 12.10 According 
to the Ryjes of Procedure, the answers
to qqftyfrjfififf which have not been taken 
up for reply here and the answers to 
the unstarred questions, should he placed 
on the Table of the House at 12 O’clock. 
Foom the Minister’s statement, it seems 
ih«t the replies were ietei>ed after 12 
O’clock or at 1210 That means that 
they could not hive been given for pub­
lication I want to know how a reply 
received after the time could be latd on 
the Table of the Hou&e and how can it 
be released to the Press?

MR SPEAkFR We hav* nad enough 
discussion We do it every day, through­
out the session, even though there was 
enough time earher This extension 
was mainly meant for discussion on the 
Plan Yet, these matters art brought up 
even now Please don't do It le t us 
pass on to the business of the House 
I request hon Members not to t<ke up 
the time of the House tomorrow like 
this Pune Plan nothing else

Now, Papers to b« la»J on the Table

^>15̂  hr*.

PAPERS LAID ON THF TABLE

Cfntkal Excist (9th A mitt ) Rut fs,
Nottficattons undfr A P Excess Act,

1968 and Indian Stamps Act, 1899 
and i  Statem ent

THF MINISTER OF STATE TN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH \ I bee to lay on the 
Table:—

(I)  A copy of the Central Excise 
(Ninth Amendment) Rules 
1971 (Hindi and English ver­
sions) published in Notifica­
tion No G S.R. 398 (£) in 
Gazette of India dated the 2Slh 
August, l<>73, under scUion 18 
of the Central Excises and wit 
Act, 1944 [Placed in Library 
See No. IT -5604/73.)

(?) A c m  No.
2391^2/70-34, Rem it* <T> 
published in Andhra flradWtt 
Gazette dated the 17th Wljr, 
1973* making certain totetf* 
ments to the Andhra Pradesh 
Arrack Manufactory Rules, 
1971, under syb-section (4) of 
section 72 of the Andhra Pra­
desh Excise Act, 1968, read 
with clause (c) (iH) of the 
Proclamation dated the 18th 
January, 1973 issued by lbs 
President in relation to the 
State of Andhra Pradesh 
[Flared m Library Set No 
LT-S60V73 ]

(3) (0  A cop> of Notification No 
Q3 1*12 T> J l, published m 
Andhra Pradesh Oarette dated 
the 27th July, 1973 making 
certain amendments to the rules 
for *h- supply and distribution 
of Stamps as m force in the 
State of Andhra Pradesh undei 
sub-section (2) of section 75 A 
of the Indian Stamp Act, 1P99 
read with clause ic) (m) of 
the Proclamation dated the 18th 
January. 1973 issue 1 b> the 
President in relation to the State 
of Andhra Pradesh

(li) A statement (Hindi md Eng­
lish version*.) showing reasons 
for dela\ m ta>*pp th- above 
Notification

[Placed in M Sf r No I T-5606( 
73 J

MEMORANDUM OF !!!£ ACTION TSWTN ON
tub  R fport or C o m m is s io n  or Iwot mv

SUB Am INWA STOW<W*V JNCIOTNT

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (DR SAROMNI 
MAHlSHf) I beg to lay on the Table 
a copy of Memorandum (Hindi and 
English versions) of the action token 
on the report of the Commission of In­
quiry in resped of the Air India slow* 
away incident of March 3, 1973, IPlaced 
in Library See No. 1**5*07/73,1


